
CENTRAL ADMINISTRATIVE TRIBUNAL 
CALcUTIA BENCH 

No. CPC 92 of 1998 
(0. A. 425 of 1997) 

/ 	 Date or Order $ 12.8.1999 

Pzesen t ; Hon'bls Mr.O.Purkayastha, Judicial Møb or. 

Han ble Mr. G. S. Ping it Admin istrative Pnb or. 

SIIT.KANDAN i'IONDAL 

tie. 

S.RAP*NATHAN, GENERAL t'*NAGER, 
EASTERN RAILWAY. 1 ANOThER. 

For the applicant : 

FOr the respondents; 
(alleged conteenere) 

Mr.P.K.Ghesh, counsel. 

ft.P.K.Arora, ceunsel. 

OR D E R 

DPuk.ayastha, J. M, 

Heard ld.coun sl for both sides •ver an application tiled 

by the applicant for drawing conteopt proceedings against the 

alleged contenners. Shri S.Ramanalham General Piag.r, Eastern 

Railway, Fairlie Place, Calcutta and Shri P.K.Dey Chewcthurl, 

Permanent way Thapector (Construction), Eastern Railway, Dankuni, 

fornan*conpliance of the directions contained In the judgment 

and Order dated 15.1.1998 passed In O.A.425 of 1997. 

Mx,.P.K.Ar.ra, ld.cownsel appearing on behalf of the alleged 

can tienners, sub mite that the applicant did n ot p reduce the death 

certificate and casual 	card of the deceased .nploye.. 

Therefore, the respondents could not finalise the case of the. 

applicant. 

However, Mr.P.K.Ghosh, appearing on behalf of the applicant, 

submIts that the casual labsur card of the deceased enplsyee ha 

been annexed at page 7 or the O.A. Plr.Ghesh further submits that 

the death certificate in respect of the deceased anpisyas has 

been isu.d by the Pradhan Gram Panchayat on8.7.1996 and that 

has bean furnished to the official respondents. 
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r.Arara subm4ts that thf death 'certificate should,be issued 

by the registering authority .  In this respect. 

4. 	We find that the deceased efipisyse dIed ¶Jkéd 14 years 

'bad( and the presat applicant, his wif so has already produced 

a death certificate before the respandentauthorjtjes, .isiaed 

y the PrsdIan Gram Panchayat, on 28.3.1998, In view of the 

*t.r.said cirumatances, we direct the respondents to accept.. 

t,ha said death certificate of the said Pradhan produced by the 

applicant, and,.itinalieg the case of the applicant, within two 

m)the from the date of comiunicatjon of this order, If the 

repondents ?11 to cOepi.y with this ords,j cantenpt preceedings 

wIll be drai up again8t them, 

5. 	ihe CPC thus stands disposed of. No order is paseed as 

to costs. 

- 
(G.$.Pingi) 	 (D.Purkayastha) 

Admin is tra tiv e Pbrber 	judicial Master 
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